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aaa ae Tayrt 

we, fete 29 FA 2019 

Bh. Wh-dl-04-03-2019-2-41a (09).— eaten afarran, 1908 (1908 HI 16) st ARI 78 BRI Wed wWerral ar 

warn F ad SY, WI AHR, Wiese, sa fase ot sega Hai Wh-al-7-( AT) 13-2014-2-Ua (27), fori 8 3eTet 
2014 4 frafafiad dwiteq aad ¢ a saad afuftas at ard 79 SRI otafard feu agar sa varia Set 3:— 

Sel 

sat afin A ‘wiser den srs dati Gla al afte’ F sede we GI W, Prfeiad sq=de wentta 

fea se :— 

ATOS—UH 

Fa-Foa A WU cenasil & threat tq— 

(tH) saa dott & anda era afar, 1809 A aearoafteafia 
(*) faxa, a “SIR Fel Test” h ara we afta 
(@) We h sim, a Wea HI 3 Whar. 

@) «3, Wt ofar & ace a Re 
vat A et, at ean A. 

(et) feet ara art 4 Sa ThA Hl 0.8 Wage a WK RT Yeh 
ward &. 

fenquit 1. ayer tera yes 8 wr Geren & fay, aan-yes eset tle Waka Ht STH, Sat PeraE 
 dafira tsreiacn & fers vega feu. 1g wanadl Tada facha WK Yew Hl sk, Haat Aas UH 

BIR VIE h seq ted EC sayeta fet se. 
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fruuit 2. nos afd fama, due one & frat Ta He & fee, forad aer-yeg Fey Yow We fear TaN 

3, sae Taian Ge waite et set. west ved faa & am & fre anges Cardia 

TS Wafta Bt aT. Sat doraen o Safed, corner & fare wweardadt wr a veqa fay TW THe, 

dup anf & fata KW Yew 1 SM, SAT UH TI TIE h Hegel ted ee Sayela fea STEM. 

  

  

2. ae aga fee 01 Ferg 2019 S Yad ei. 

AeageN h We & AA A AM SAMs, 
wa. St. ftertar, stafaa. 

alae, feat 29 Ft 2019 

H. Wh-l-04-03-2019-2-Ua (09).— aka & Ufa B srpesq 348 UTS (3) & ogy 4, ga aa at 

Sf sea WH-at-04-03-2019-2-tia (09), feriee 29 FF, 2019 I ast sare Terra & wire @ West 

Werf fara sat @. 

Tee Bh WITS & AA A TM SMeMAan, 
wa. St. Rear, stata. 

Bhopal, the 29th June, 2019 

No. B-4-03-2019-2-V (09).—In exercise of the powers conferred by Section 78 of the Registration Act, 1908 

(No. 16 of 1908), the State Government, hereby, makes the following amendment in this Departmen’s Notification 

No. F B-7 (B) 13-2014-2-V dated 8th August, 2014 and publishes the same as required by Section 79 of the said Act, namely:— 

AMENDMENT 

In the said Notification, in the Table of registration and other related fees for article I, the following article 

shall be substituted, namely:— 

“ARTICLE—I 

For registration of the documents chargeable at ad-valorem rate— 

G) In case of 3 percent of the value calculated on the basis 

(a) sale, or of “market value guideline” as defined in Indian 

(b) transfer of lease, or Stamp Act, 1899. 

(c) gift in favor of other than family 

member, of immovable property. 

(ii) In any other case 0.8 percent of the amount on which stamp duty 

is chargeable. 

Note 1. For power of attorney chargeable with ad-valorem stamp duty, an advalorem registration fee shal] 

be charged. A difference of fee shall only be levied on the deed of conveyance etc. subsequently 

tendered for registration relating to the same transaction, subject to a minimum of rupees one 

thousand. 

Note 2. For an agreement to sale with possession, mortgage etc. wherein stamp duty is charged ad-valorem, 

an ad-valorem registration fee shall be charged. For an agreement to sale without possession an 

ad-valorem registration fee shall be charged. A difference of fee shall only be levied on the deed 

of conveyance, mortgage etc. subsequently tendered for registration relating to the same transaction, 

subject to a minimum of rupees one thousand. :
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2. This notification shall come in to force from Ist July, 2019. 

By order and in the name of the Governor of Madhya Pradesh, 

S. D. RICHHARIA, Dy. Secy. 

ae, fete 29 YA 2019 

WH. WH-at-04-03-2019-2-aiat (10).—xfarecteet sifefran, 1908 (1908 aT 16) St UT 80-G EM Vad afaat 

al wit A oa BL WHI WER, WEN, HEA H Teel H va A fronted ae cafe & cM at ferad we wad wiles 

Wee A eifsa set F an =a aftecs & 100 & eats aad &. 

2. 4s afaqear few 01 Bere 2019 @ vad eri. 

Hee H USI H AA S AM seMqan, 

wa. &t. tera, stafaa. 

wae, feria 29 FA 2019 

H. Wh-al-04-03-2019-2-4 (10). ana & daar & spe 348 H VS (3) h ayes 4, ga aR at 

SRE Hie WH-a-04-03-2019-2-Tia (10), feria 29 FA, 2019 aint saa Warned & wre SF wes 

Vasa frat ara @. 

Taye h Use & AA A AM Sew, 

wa. St. tera, scars. 

Bhopal, the 29th June, 2019 

No. B-4-03-2019-2-V (10).—In exercise of the powers conferred by Section 80-B of the Registration Act, 

1908 (No. 16 of 1908), the State Government, hereby, amends the Registration fees chargeable on the instrument 

of gift of moveable property executed in favour of family members and makes it subject to a maximum of 

Rs. 100. 

2. This notification shall come in to force from Ist July, 2019. 

By order and in the name of the Governor of Madhya Pradesh, 

S. D. RICHHARIA, Dy. Secy. 

ae, feria 29 YA 2019 

WH. Wh-at-04-03-2019-2-aht (11). xfaretenen srfefram, 1908 (1908 HI 16) at UT 80-a BR Wad weal 

at var F cma SE WHIT TER, Geen, taht feras, Pras gra ay salad sre oft wae aret qa great ar ar ore 

daft 3 aexart & eo 4B afinfaa wen trent 3, ne ward theta Yow A Geter wad t ae ea afaay & 100 

seq aed 8. 

2. ae afer aie 01 Yer 2019 @ vad evil. 

Aeqge & UST H AA A AM Sear, 

wa. &. fant, svafaa. 

are, fetie 29 YA 2019 

WH. WH-wt-04-03-2019-2-4a (11). Ra & Gfaet & ages 348 H WIS (3) & ages 4, a sa at 

aR serie Wh-st-04-03-2019-2-ais (11), ferie 29 3p, 2019 ar ssi ayee TTT & waft AF TrcErT 

wart frat TA e. 

Fee & WIT HA A AM sreMqa, 
wa. St. fart, stafaa.
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Bhopal, the 29th June 2019 

No. B-4-03-2019-2-V (11).—In exercise of the powers conferred by Section 80-B of the Registration Act, 

1908 (No. 16 of 1908), the State Government, hereby, amends the Registration fees chargeable on the instrument 

by which a person includes the name of his wife and/or daughter (s) as co-owner in his/her property and makes it 

subject to a maximum of Rs. 100. 

2. This notification shall come in to force from 1st July, 2019. 

By order and in the name of the Governor of Madhya Pradesh, 
S. D. RICHHARIA, Dy. Secy. 

  

Faas, WAH ART Te Cer SE, HEAT ERI MHS AT ARTS, ATT S fst TAM Wa —2019.


